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First Appea],under Section 19 of the Right to information Act, 2005

against Deemed Refusal

West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

1st Appellate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal,

Ref. No. :RTI/P-537/(9295/15)/Appeal/15907

Dated : 05-08-2015

Customs Excise & Service 1w
Appellate Tribunal

0 GAUs ...

1. |Name of the Appellant

RK Jain

West Block NO.~z, ix. }ﬁ
New Delhi-1100 PQS__

2. |Address

1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTIl Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad
whose  order appeal s CP10O & Accounts Officer

| preferred == R

l,(b) Addrese |Customs Excise & Service
Tax Appellate Tribunal,

| West Block 2, R.K.Puram,
i New Delhi - 1 10066

2. |Date of submission of|22-06-2015
application ,
(Copy of application attached) ]

o

Details of the order appealed
against

Prayer or relief sought

See Prayer clause at the end

Last date for filing the appeal

.O’.U’.A‘

If appeal is being filed after 30
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied|

upon by the applicant

22-8-201 S

Appeal in time

1. Copy of R7! application dated 22-6-
2015.(Annexure-1)

2. Copy of CPIQ's letter dated 25-6-
2015.(Annexure-2)

3. Copy of Appellant's letter dated 29-6-

2015.(Annexure-3)

Y
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BRIEF FACTS OF THE CA®&E

(1) That the appellant has filed an application dated 22-06-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to (i) Appeal No.
E/1806/2007 (V.K. Tulsian, Chartered Accountant v. CCE, Lucknow)
(i) Appeal No. E/50582-50588, 50605 of 2014 in the case of P.K.
Verma v. Commissioner, Central Exciz=) and (i) Appeal No.
ST/50483/2014-ST(SM) (Punjab Nationai ::-::.?"ésnk v. CCE & ST, Jaipur-
)]

(i). Copies of all Orders, Order Sheets / Record of Proceedings except
Final Orders.

(if). Copies of all the notes put up by the registry with orders thereon.
(iif). Copies of any order/directions for out of turn listing of the matter

(iv). Details of the dates on which the aforesaid mater was mentioned.
Please also provide copies of the meniion memo and directions

thereon.

(v). Copics of all the After Court Cause Lists including Supplermentary
Cause Lists, if any.

(vi). Copies of all notice of hearing issued to parties.

(vii). Copies of any Court directions/orders received in the aforesaid

matter. ‘
(viii). Copy of compliance report ,if any and current status of thé case
with next Date of hearing.

(ix). Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also intimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection o‘m'y' if it is necessary in view

of incorrect and incomplete information provided by you.

S



(C) Please provide copies of all note sheets and correspondence pages of
the RTI file in which this application has been dealt with, till the date of
providing the information. In case of correspondence emanating from

me, only copy of first page of each document may be provided.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 25-6-2015 (Annexure-2) of CPIO
to AR (Excise), CESTAT. The Appellant vide letter dated 29-6-2015
(Annexure-3) requested the said authority to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO & Deemed CPIO is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

g
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(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c)  That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Signatureg Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 05-08-2015



Application under Section 6 of the Right to Information Act, 2005
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Ref. No. :RTI/P-195/9295/15
Dated : 22-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg <5
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

().

(ii).

(ii1).
(iv).

(vi).

(vii).

(A) Please provide the following information in
relation to (i) Appeal No. E/1806/2007 (V K.
Tulsian, Chartered Accountant v. CCE,
Lucknow) (ii) Appeal No. E/50582-50588,
50605 of 2014 in the case of P.K. Verma v.
Commissioner, Central Excise) and (iii)
Appeal No. ST/50483/2014-ST(SM) (Punjab
National Bank v. CCE & ST, Jaipur-II)

Copies of all Orders, Order Sheets /
Record of Proceedings except Final
Orders.

Copies of all the notes put up by the
registry with orders thereon.

Copies of any order/directions for out of
turn listing of the matter

Details of the dates on which the
aforesaid mater was mentioned. Please
also provide copies of the mention memo
and directions thereon.

Copies of all the After Court Cause Lists
including Supplementary Cause Lists, if
any.

Copies of all notice of hearing issued to
parties.

Copies of any Court directions/orders
received in the aforesaid matter.

y/a
)

ANNEXURE- |
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(viii).Copy of compliance report, if any and
current status of the case with next Date
of hearing.

(ix). Copies of all Vakalathamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.

B) After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if
they contain part of the information. Please
note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

(C) Please provide copies of all note sheets and
correspondence pages of the RTI file in which
this application has been dealt with, till the
date of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be
provided.

Note:-Please provide point-wise information/
response for each of above points.

5. | state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest,

6. | A Postal Order No. 26F 026447 for Rs.10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signature’of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi

Encl. : as above
Hira/—-9295
asn
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ANNEXURE- 2

F.No.... 279 ... /CESTAT/CPIO-ND/RP/20145
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated--2X Y6 1.4

1D No -_-_'__"____ff__(zfljg
Subject: Information sought under RTl Act 2005.
Sir,
Please refer to RTI application of

Shri £ i« _ JEetom

Under RTI  Act _ .2005 vide No. SGag1lii— dated
d9- 06\ (copy enclosed) wherein certain informlation are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No.2225f15 dated 2204 )7 CPIO ID No _lo ~ehig” s
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise lnformatlon/lnspectlon on or
before /o /7//) directly to the applicant and intimate the
undersngned within the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajend sad)
Accounts Officer/CPIO

To

1_BR Exctice CELTRT Mo deLir,
2 G,.E.IVI‘"-%B"\LC.-L- -Cf.L }'\:'\.« ‘ﬁc%— V\,UAD/F‘% =
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R.K. JAIN y.com s e B

President, Excise and Customs Bar Association ANNEXU RE'\%
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW |2 ] JUN 7018
and author of
Central Excise Law Guide: Central Excise Tariff of India; \; .
Central Excise Law Manual; Customs Tariif of Ingdia; 1512-B’ hi Pitamah Marg,
Customs Law Manual; Excise & Customs  Circulars Wazir Nagar )
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.
Service Tax Law Guide; Service Tax Handbook; .
Handbook of Duty Drawback on  Goods & . PHONE : 24653001-3004
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/9295/15/R15317
29-06-2015

Assistant Registrar (Excise) .

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9295/15, dated 22/6/2015

Dear Sir,

This refers to the letter F.No.10-96/CESTATICPIO—ND!‘R_P!2015, dated
25-6-2015 of Shri Rajender Prasad. Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

I

[R.K. Jain]

GK



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

Appeal No. 10-50 (A)/CESTAT/ FAA-SKM /2015
CPIO ID No. 10-96 /CESTAT/CPIO-RP/2015

Shri R.K.Jain ...Appellant
Vs,
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015

ORDER e “L| Zoiy

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal filed by the appellant, the CPIO submits that
immediately after receipt of the application, the same was forwarded under the
cover of letter dated 15.06.2015, followed with reminder dated 21.08.2015 to
the Assistant Registrar (Cxcise) & Single Member Bench, who are also the
deemed CPIO. According to the CPIO, the information sought for have so far

not been received from the concerned officials.

2. In view of above, I direct the CPIO for collection of information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly.

(S.K. MOHANTY)
APPELLATE AUTHORITY

Copy to:-
1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
L? 110003, w.r.t. letter No RTI/P-537/(9295/15)/Appeal/15907 dated
: 05.08.2015

2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.

3./6@Copy ssu
S’

a0 3IGN. (DESHA

CTOMS. EXCIYS

™~
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2 SPELLATE TRIBUNAI
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First Appeal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal

A2
b\%\\>

West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

Name of the Appellant

1st Appellate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal,

R.K. Jain

Ref. No. :RTI/P-537/(9291/15)/Appeal/15906

Dated : 05-08-2015

Appellate Tribunal

YT

i
Qi West Block no, -
% sk

ustoms E Excise & Service, |,

Address

B. Deta|ls About RTI Request :

Partlculars of the CPIO agalnst
whose order appeal s
preferred

New Delhi-110003

1512-B, Bhishm Pitamah Marg
Wazir Nagar

(a) Name |Shri Rajender Prasad

CPIO & Accounts Officer
(b) Address Customs Excise & Service
Tax Appellate Tribunal
West Block 2, R.K.Puram,
New Delhi - 110066

Date of submission of

|

upon by the applicant

2015.(Annexure-1)

2. 22-06-2015
application
(Copy of appllcatlon attached)
3. |Details of the order appea!ed
against !
4. |Prayer or relief sought iSee Prayer clause at the end
5. |Last date for filing the appeal |22-8-2015
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time |
- Coples of documents relied| 1. Copy of RT! application dated 22-6-

2. Copy of CPIO's letter dated 25-6-

2015.(Annexure-2)

3. Copy of Appellant's letter dated 29-6-

2015. (Annexure -3)




BRIEF FACTS OF THE CA&E

(1) That the appellant has filed an application dated 22-06-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information ir relation to (i) Appeal No.
ST/546/2012 & ST/50872/2014 (Jubilant Chemsys v. CCE & ST,
NOIDA), (i) ST/636/2009 (BDA Pvt. Ltd. v. CCE, Meerut) and (iii)
C/55868/2014-CU(SM) (Rathi Enterprises « CCE & ST, NOIDA) (iv)
C/55723/2014,  C/55724/2014, C/55}“:f5/2014, C/55726/2014,
C/55727/2014 (Sachin Chemicals Agency & Ors. v. CCE & ST,
NOIDA) and (v) ST/55426/2014 (Nortel Networks India Pvt. Ltd. v.
CST, Delhi).-

(i). Copies of all Orders, Order Sheets / Record of Proceedings except

Final Orders.
(ii). Copies of all the notes put up by the regis.r'rj;/‘ with orders thereon.
(iii). Copies of any order/directions for out of turn listing of the matter

(iv). Details of the dates on which the aforesaid mater was mentioned.
Flease also provide copies of the mention memo and directions

thereon.

(v). Copies of all the After Court Cause Lists including Supplementary
Cause Lists, if any.

(vi). Copies of all notice of hearing issued to partjes.

(vi). Copies of any Court directions/orders received in the aforesaid

matter.

(viii). Copy of compliance report ,if any and current status of the case

with next Date of hearing.
(ix). Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of {iling of each Vakalatnama.
(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information

as referred to in point (A) above. Please provide inspection of



complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

(C) Please provide copies of all note sheets and correspondence pages of
the RTI file in which this application has been dealt with, till the date of
providing the information. In case of correspondence emanating from

me, only copy of first page of each document may be provided.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 25-6-2015 (Annexure-2) of CPIO
to AR (Customs/ST). The Appellant vide letter dated  29-6-2015
(Annexure-3) requested the said authority to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellaint has neither received any information nor
any respanse from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed lo have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

" (1) That the action of the learned CPIO and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005. |

(2) That the information sought by the appellaht is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO & Deemed CPIO is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.
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(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the nne which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the Tight of the appellant to add, alter or modify
any of the grounds of this appea! and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c)  That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Signatéiof Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 05-08-2015

¢



Application under Section 6 of the Right to Information Act, 2005 ANNEXURE

e

Ref. No. :RTI/P-195/9291/15
Dated : 22-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs, Excise & Service Tax Appellate Tribunal
West Block 2, R.K.Puram,
New Delhi - 110066
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Margé/
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide the following information in
relation to (i) Appeal No. ST/546/2012 &
ST/50872/2014 (Jubilant Chemsys v. CCE &
ST, NOIDA), (i) ST/636/2009 (BDA Pvt.
Ltd. v. CCE, Meerut) and (iii) C/55868/2014-
CU(SM) (Rathi Enterprises v. CCE & ST,
NOIDA) (iv) C/55723/2014, C/55724/2014,
C/55725/2014, C/55726/2014, C/55727/2014
(Sachin Chemicals Agency & Ors. v. CCE &
ST, NOIDA) and (v) ST/55426/2014 (Nortel
Networks India Pvt. Ltd. v. CST, Delhi):-

Q).

(ii).
(iti).
(iv).

(vi).

Copies of all Orders, Order Sheets /
Record of Proceedings except Final
Orders.

Copies of all the notes put up by the
registry with orders thereon.

Copies of any order/directions for out of
turn listing of the matter

Details of the dates on which the
aforesaid mater was mentioned. Please
also provide copies of the mention memo
and directions thereon.

Copies of all the After Court Cause Lists
including Supplementary Cause Lists, if
any.

Copies of all notice of hearing issued to
parties.




o

B)

C)

Note:-Please provide point-wise information/
response for each of above points.

(vii). Copies of any Court directions/orders
received in the aforesaid matter.

(viii).Copy of compliance report, if any and
current status of the case with next Date
of hearing.

(ix). Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.

After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please
provide inspection of complete file(s) even if
they contain part of the information. Please
note that I will undertake the inspection only if
it is necessary in view of incorrect and
incomplete information provided by you.

Please provide copies of all note sheets and
correspondence pages of the RTI file in which
this application has been dealt with, till the
date of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be
provided.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections § or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

herewith,

6. | A Postal Order No.26F 026441 for Rs.10 towards payment of fee is enclosed

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Place : New Delhi

Encl. : as above
Hira/-—-
GK

Si gnature%f Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
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ANNEXURE- 2

F.No.. 820N ... /CESTAT/CPIO-ND/RP/201%55
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Date‘d_g_ﬁ_b_&i}_mﬂ

Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RT! application of
Shri_ R I« - Joctnn |
Under RTI Act 2005 vide No._ 424\ dated

29 -6A\5__ (copy enclosed) wherein certain mforma‘tlon are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. garq]fdated 290%,7 CPIO ID No /oﬁﬁ?h//, is
forwarded herewith to the following officers as deemed CF{IO with the
request to provide correct and para-wise information/inspection on or
before lnh l\/— directly to the applicant and intimate the
undersxgned wnthm the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

|
(RajeriderPrasad)
Accounts Officer/CPIO
To

1R Coubon | T CELTHT N Dthan-
2__ ¢ nf\‘f?gnv\\-e A ,f.u,-lnw. —4T°J\, WME P
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R.K. JAIN uv.com. s

President, Excise and Customs Bar Association ANNEXU RE- 2;
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
- and author of ’
sniral Excise W uwide; Central Excise i 0 ia; . .
Cgf;]'al X(l;?lxcise:La LawG Manual, nCustomsmsTari}‘Tanﬁof j-IJ::cinig?a 1512—3’ Bhishm Pitamah Marg’
Customs Law Manual; Excise & Customs Circulars Wazir Nagar,
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide; Service Tax Handbook;

Handbook of Duty Drawback on Goods & g PHONE : 24693001-3004

Services; Valuation under Central Excise; Hand- - MOBILE/ 9810077977
book of Foreign Trade Policy & Procedures 29 JUN 7805 ax Xo, 011-24635243

RTI/P-195/9291/15/R15314
29-06-2015

Assistant Registrar (Customs/ ST)

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9291/15, dated 22/6/2015

Dear Sir,

This refers to the letter F.No.] 0-94/CESTAT/CPIO-ND/RP/2015, dated
25-6-2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

[RK. Jain]

GK
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APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K, Puram, New Delhi-66.

Appeal No. 10-49 (A)/CESTAT/ FAA-SKM/2015
CPIO ID No. 10-94/CESTAT/CPIO-RP /2015

Shri R.K.Jain ) ..Appellant
Vs. r}
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015
ORDER ™o Lz oS

The grievance of the appellant in this appeal is that the information
éought for vide RTI application dated 05.08.2015 have not been furnished by
the CPIO. Pursuant to the appeal filed by the appellant, the CPIO submits that
immediately after receipt of the application, the same was forwarded under the
cover of letter dated 25.06.2015, followed with reminder dated 16.09.2015 to
the Assistant Registrars (Customs)/ST, who are also the deemed CPIO.
According to the CPIO, the information sought for have so far not been

received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. W

(S.K. MOHANTY)
APPELLATE AUTHORITY
Copy to:-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003, w.r.t. letter No RTI/P-537/(9291/15)/Appeal/15906 dated

05.08.2015

,/Z/ 2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.

//.3 f?;e Co
\/3 I Py

~ 30 o

et

>
S* ION)

RAVICE

N



Pppeat Mo - lo—Yg@D [ 205

0@”

st)cp/eal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal
\}\ ‘g Ref. No. :RTI/P-537/(9227/15)/Appeal/15884

Dated : 28-07-2015

To Gustoms Excise & Service Tax
1st Appellate Authority Under RTI Act, 2005, Apvellate Tribunal
Customs, Excise & Service Tax Appellate Tribunal, 2 9 JULZ0T5
West Block 2, R.K.Puram,

New Delhi - 110066 West ?ﬁg&‘gg‘hiﬁ :

A. Contact Details : 24 \0'7(

i1. Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg

1 :

B Detalls About RTI Request

Wazir Nagar
New Delhi-110003

Particulars of the CPIO agalnst‘(a) Name |Shri Rajender Prasad

whose  order appeal s CPIO & Accounts Officer
preferred

| Tax Appellate Tribunal,
| . West Block 2, R.K.Puram,
’ New Delhi - 110066

(b) Address |Customs Excise & Service

2 Date  of submission  of|09-06- 2015
application
(Copy of application attached) |
3. |Details of the order appealed'
agamst
|4. |Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal [9-8-2015
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
y time
\“T‘ 7. |Copies of documents relied| 1. Copy of RTI application dated 9-6-
@ ; upon by the applicant 2015. (Annexure-1)
4 2. Copy of CPIO's letter dated 15-6-2015.
f% ol (Annexure-2)
g\} \\ 3. Copy of Appellant's letter dated 20-6-
\ 0% 2015. (Annexure-3)
SVAN
Y /%y
/



BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-06-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal Nos.(i)
E/1189-91/11 (Shiv Shakti Earth Movers & Ors) (i) E/1065/09 &
E/2806/10 (K.P. Pouches Pvt. Ltd.) (iii) E/2352/05 (Makhanlal Vinod
Kumar) (iv) E/56303/13 & E/56903/13(Monu Steels, Kailash Traders)
(v) E/A711, 1712, 2283, 2284, 2285, 2286, 1911/12 (Allure
International, Alcome Overseas & Ors.)

(i) Copies of all Order Sheets/Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions
thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.
(vii) Copies of 1st four pages of appeals & last 4 pages of impugned

order.

(B) Please provide list of files from which the information as sought above

is provided by you.

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
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(3) That the appellant received letter dated 15-6-2015 (Annexure-2) of CPIO
to various deemed CPIOs. The Appellant vide letter dated 20-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPI1O and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIOs is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify

any of the grounds of this appeal and adduce oral or written evidence at



the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c)  That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

~

Signature”of Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-07-2015



% ANNEXURE-

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9227/15
Dated : 9-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, 10 JUN 207
West Block 2, R.K.Puram, L '
New Delhi — 110066 '
1. | Name of the Applicant R.K. Jain V
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information | (A) Please provide the following information in

required

relation to Appeal Nos.(i) E/1189-91/11
(Shiv Shakti Earth Movers & Ors) (ii)
E/1065/09 & E/2806/10 (K.P. Pouches Pvt.
Ltd.) (iii) E/2352/05 (Makhanlal Vinod
Kumar) (iv) E/56303/13 &
E/56903/13(Monu Steels, Kailash Traders)
(v) E/N1711, 1712, 2283, 2284, 2285, 2286,
1911/12 (Allure International, Alcome
Overseas & Ors.)

1) Copies of all Order Sheets/Record
. of Proceedings. .

(ii)  Copies of all the notes put up by the
registry with orders thereon.

(iii) Copies of any order/directions for
out of turn listing of the matter

(iv)  Details of the date on which the
aforesaid mater was mentioned.
Please also provide copies of the

mention memo and directions
thereon.

(v)  Copies of all the After Court Cause

Lists and copy of relevant daily
diary of the Court Master in Form
XXXVI and daily diary of AR in
Form XXXVII or diary maintained
in any other format by the Court
Master and AR.
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(vi) Copies of all notice of hearing
issued to parties.

(vii) Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the
date of filing of each Vakalatnama.

(viii) Copies of 1st four pages of appeals
& last 4 pages of impugned order.
B) Please provide list of files from which the

information as sought above is provided by
you.

Note:-Please provide pointwise
information/response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or-any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains top
your office. Information is being shought in larger public interest.

6. | A Postal Order No. 25F 999100 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application. _

Signature% Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. ; as above
Mo—
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ANNEXURE -2

F.No.....1.}?...".7:3:/CESTAT/CPIO—N D/RP/201%5
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated-----'i%J L5

ID No‘_m:-_)‘}fz_’_?/o ;‘r‘—.
Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI "application of
Shri__ @ 1 . Jectan |
Under RTI Act 2005 vide No. 99229,y  dated
Ml 06| .5 (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section.5(5) of RTI Act, 2005, the RTI application
No.9299 ated__69,°617 CPIO ID No ‘o4 2eiais
forwarded herewith to the following officers as deemed CPfO with the
request to provide correct and para-wise mformatlon/lnspectlon on or
before D?;\'\\lﬁ\rdlrect[y to the applicant and intimate the
undersigne within the stipulated time, failing which you are
personally responsible for delay ahd penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

- Encl: as above

(Rajenddr Prasad)
Accounts Offi er/CPIO
To
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Central Excise Law Guide; Central Excise Tariff of "Wﬁi Blo
Central Excise Law Manual; Customs Tariff of InHia; N
Customs Law Manuael; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &

R.K. JAIN u.com. s

President, Excise and Customs Bar Association AN N EX u RE.B
Editor af ﬁ@omﬂgﬁﬂéw
EXCISE LAW TIMES & SERVICE TAX REVIEWI  / ~te Trhinal

and author of Z 3 JUN 2[”51

ok No.2, RK.
w Delhi-11006!

-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.
PHONE : 24693001-3004

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/9227/15/R15182
20-06-2015

Assistant Registrar (Excise) SRR R D
Customs, Excise & Service Tax Appellate Tribunal

West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9227/15, dated 9/6/2015

Dear Sir,

This refers to the letter F.No. I0-75/CESTAT;’CPIO—ND/RP/2015, dated
15-6-2015 of Shri Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2003,
for providing the information to me. You are requested to kindly provide the information

at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yo ithfully,

[R.K. Jain]

GK



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

Appeal No. 10-48 (A)/CESTAT/ FAA-SKM/2015
CPIO ID No. 10-75/CESTAT/CPIO-RP/2015

Shri R.K.Jain / ...Appellant
Vs. .
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015

ORDER N o WM\roix

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal, the CPIO submits that immediately after receipt
of the application, the same was forwarded under the cover of letter dated
15.06.2015 for necessary compliance to the Assistant Registrar (Excise), who
is also the deemed CPIO. He further submits that reminder to the above letter
has also been sent on 21.08.2015. According to the CPIO, the information

sought for have so far not been received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and to forward the same to the appellant within a period of

> weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly.

(S.K. MOHANTY)
APPELLATE AUTHORITY

Copy to:-
1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-

110003, w.r.t. letter No RTI/P-537/(9227/15)/Appeal/15884  dated
28.07.2015

2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.
: ISSsSuU
3. Office Copy
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First Appeal under Section 19 of the Right to Information Act, 2005

\\(17\7 / against Deemed Refusal
} 97\?{\\7 Ref. No. :RTI/P-537/(9230/15)/Appeal/15887
\\Q /) Dated : 28-07-2015
To Customs Excise & Service Tax

1st Appellate Authority Under RTI Act, 2005, SpallaSRbans|

Customs, Excise & Service Tax Appellate Tribunal, 29 JuL 2015
West Block 2, R.K.Puram,
New Delhi - 110066 %
X
A. Contact Details : ‘7/—'\0
1. [Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details Aboutl RTI Request :
1

Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts Officer
preferred

(b) Address |Customs Excise & Service
ITax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

2. \Date  of submission  of 09-06-2015
application
(Copy of application attached)

3. |Details of the order appealed
against

Prayer or relief sought See Prayer clause at the end

|Last date for filing the appeal  |9-8-2015

.03\_01\.&

If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

N

Copies of documents relied| 1. Copy of RTI application dated 9-6-
upon by the applicant 2015. (Annexure-1)

2. Copy of CPIQO's letter dated 15-6-2015.
(Annexure-2)

3. Copy of Appellant's letter dated 20-6-
2015. (Annexure-3)




BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-06-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide the following information in relation to Appeal Nos.(i)
E/1475, 2542, 2650, r’2651’ 3165/07, E/2706/08 (Amar Wheels) (i)
E/57810/13 (Autovision India Ltd.) (iii) E/59984/13 (Kay Pan Sugandh
Pvt. Ltd.) (iv) E/57032, 57245, 57246, 57278,757697, 58143, 59043-
53/13 (R.K. Cigarettes & Ors.) (v) E/3063, 3074-77, 3249/07 (Shadilal
Disteilay & Chemicals & Ors.)

(i) Copies of all Order Sheets/Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also intimate the date of filing of each Vakalatnama.

(viii) Copies of 1st four pages of appeals & last 4 pages of impugned

order.

(B) P/easé provide list of files from which the information as sought above

is provided by you.
(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
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(3) That the appellant received letter dated 15-6-2015 (Annexure-2) of CPIO
to various deemed CPIOs. The Appellant vide letter dated 20-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPI1O and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIOs is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application s uie one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

$©
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(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing oy be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  Thatthe Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

~ within a time bound frame.

(c)  That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

de‘cidin.g the appeal.

Signaté% of Appellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 28-07-2015



751 ANNEXURE- /

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9230/15
Dated : 9-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, . 0%
West Block 2, R.K.Puram, 110 JuN1
New Delhi - 110066
1. | Name of the Applicant R.K. Jain e
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information | (A) Please provide the following information in

required

relation to Appeal Nos.(i) E/1475, 2542,
2650, 2651, 3165/07, E/2706/08 (Amar
Wheels) (ii) E/57810/13 (Autovision India
Ltd.) (iii) E/59984/13 (Kay Pan Sugandh

Pvt.

Ltd.) (iv) E/57032, 57245, 57246,

57278, 57697, 58143, 59043-53/13 (R.K.
Cigarettes & Ors.) (v) E/3063, 3074-77,
3249/07 (Shadilal Disteilay & Chemicals &

Ors.)
@

(i1)
(i)
@(iv)

v)

Copies of all Order Sheets/Record
of Proceedings.

Copies of all the notes put up by the
registry with orders thereon.

Copies of any order/directions for
out of turn listing of the matter

Details of the date on which the
aforesaid mater was mentioned.
Please also provide copies of the
mention memo and directions
thereon.

Copies of all the After Court Cause
Lists and copy of relevant daily
diary of the Court Master in Form
XXXVI and daily diary of AR in




i

D
Form XXXVII or diary maintained
in any other format by the Court
Master and AR.

(vi) Copies of all notice of hearing

issued to parties.

(vii) Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the
date of filing of each Vakalatnama.
(viii)  Copies of 1st four pages of appeals
& last 4 pages of impugned order.
(B) Please provide. list of files from which the
information as sought above is provided by
you.

Note:-Please providé pointwise information/
response for each of above points. o

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertams to
your office. Information is being shought in larger public interest.

A Postal Order No. 25F 999097 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signature% Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl.

Mo—

: as above
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F.No....les 1€, /CESTAT/CPIO-ND/RP/201%,
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Datéd%—/—‘-“j—oé;’-}-r

ID NO. et
Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI “application of
Shri £ I ,‘TGL/f/_:ﬂ _
Under  RTI  Act .2005 vide No. G\:zrso] 17 dated
e3r6117__ (copy enclosed) wherein certain lnformatlon are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisibns of Section 6(3) and Section
5(4) read with Section . 5(5) of RTI Act, 2005, the RT! application
No. 942%|)sdated__ 24,1415 CPIO ID No [o & )y s
forwarded herewith to the following officers as deemed CPIO with the

request to prowde?r_ect and para-wise information/inspection on or
before Og]"'! [3»0 directly to the applicant and intimate the
undersugne’d within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajendey Prasad)
Accounts Officer/CPIO
To

1 Pald @a%qap)?«-\.uétpam‘/wm: Meed DtAn
3 A

—'4”"/ VV‘T—{'OTM)Q&; /(—b !e—




R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India; N .

Central Excise Law Manual; Customs Tariff of India; 1512-B, Bhishm Pitamah Marg,
Customs Law Manual; Excise & Customs Circulars Wazir Nagar,
& Clerifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide; Service Tax Hand .
Handbook of Duty Drawback on Good PHONE : 24693001-3004
Services; Valuation under Central Excise; Handl- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/9230/15/R15179
20-06-2015

Assistant Registrar (Excise)
Customs, Excise & Service Tax Appellate Tribunal
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9230/15, dated 9/6/2015

Dear Sir,

This refers to the letter F.No.10-78/CESTAT/CPIO-ND/RP/2015, dated
15-6-2015 of Shri Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information

at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

[RK. Jain]

GK



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

Appeal No. 10-47 (A)/CESTAT/ FAA-SKM /2015
CPIO ID No. 10-78/CESTAT/CPIO-RP/2015

Shri R.K.Jain ..Appeliant
Vs.
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent |

Date of Hearing/decision: 21.09.2015
ORDER o \43/1 Lo\

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal, the CPIO submits that immediately after receipt
of the application, the same was forwarded under the cover of letter dated
15.06.2015 for necessary compliance to the Assistant Registrar (Excise), who
is also the deemed CPIO. He further submits that reminder to the above letter
has also been sent on 21.08.2015. According to the CPIO, the information

sought for have so far not been received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. W

(S.K. MOHANTY)
APPELLATE AUTHORITY

Copy to:-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003, w.r.t. letter No RTI/P-537/(9230/15)/Appeal/15887 dated
28.07.2015 :

(//L/ Z// 2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Dethls
ss

3. Offi opy | :
3 ; 151 sECTION)
it AOAL 8 SERVICE " »*
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/ Appeat fo - Lo ~H§@97/LW\ C/ﬁ

\lrstx@under Section 19 of the Right to Information Act, 2005

/} against Deemed Refusal

. il

\D %\?\\‘7 Ref. No. :RTI/P-537/(9229/15)/Appeal/15886

b &) Dated : 28-07-2015
To Custums Excise & Service Tax |

) Appellate Tribunal
1st Appellate Authority Under RTI Act, 2005,

Customs, Excise & Service Tax Appellate Tribunal, 29 JUL 2015
West Block 2, R.K.Puram, { West Block 0.~

New Delhi - 110066 New Delhi-11j X /
@ A\
A. Contact Details : -v:,\‘\oW W >

1. Name of the Appellant R.K. Jain

2 Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose  order appeal is| CPIO & Accounts Officer
preferred F— —
|
|

b) Address |Customs Excise & Service
' 'Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

2. Date of submission 0of|09-06-2015
application
|(Copy of application attached)

3. |Details of the order appealed
against

Prayer or relief sought See Prayer clause at the end

4
5. |Last date for filing the appeal |9- 8 2015
6

If appeal is being filed after 30 Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI| application dated 9-6-
upon by the applicant 2015. (Annexure-1)

2. Copy of CPIO's letter dated 15-6-2015.
(Annexure-2)

3. Copy of Appellant's letter dated 20-6-
2015. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-06-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal Nos.(i)
E/2793-2794, 2827/11 (Asian Colour Coated Ispal Ltd.) (ii) E/58784-
86/13 -(Barco Electronics Systems Pvt. Ltd.) (iii) E/55324-30, 55353,
56602/13 (J.V. Industries & Ors.) (iv) E/3182, 3184/09 (Maruti Suzuki
India Ltd.) (v) E/568904/13 (Grasim Industries)

(i) Copies of all Order Sheets/Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.

Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to patrties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.

(viii) ~ Copies of 1st four pages of appeals & last 4 pages of impugned
order.

(B) Please provide list of files from which the information as sought above

is provided by you.

(2) That the éppellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.
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(3) That the appellant received letter dated 15-6-2015 (Annexure-2) of CPIO
to various deemed CPIOs. The Appellant vide letter dated 20-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been
refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not providing
the information to the appelliant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIOs is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

relused to the appellant.

o

—
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(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c) . That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearint mav he granted to the apnellant before

Signatu%lant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-07-2015
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9229/15
Dated : 9-6-2015

To
Shri Rajender Prasad
CPIO & Accc;unts Ofﬁqer 4 g JUN 7015
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram, -
New Delhi - 110066
1. | Name of the Applicant R.K. Jain v
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information | (A) Please provide the following information in

required

relation to Appeal Nos.(i) E/2793-2794,
2827/11 (Asian Colour Coated Ispal Ltd.)
(i) E/58784-86/13 (Barco Electronics
Systems Pvt. Ltd.) (iii) E/55324-30, 55353,
56602/13 (J.V. Industries & Ors.) (iv)
E/3182, 3184/09 (Maruti Suzuki India Ltd.)
(v) E/58904/13 (Grasim Industries)

@

(ii)
(i)
(iv)

V)

Copies of all Order Sheets/Record
of Proceedings.

Copies of all the notes put up by the
registry with orders thereon.

Copies of any order/directions for
out of turn listing of the matter

Details of the date on which the
aforesaid mater was mentioned.
Please also provide copies of the
mention memo and directions
thereon.

Copies of all the After Court Cause
Lists and copy of relevant daily
diary of the Court Master in Form
XXXVI and daily diary of AR in
Form XXXVII or diary maintained
in any other format by the Court
Master and AR.

ANNEXURE-

7
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Master and AR,

(vi) Copies of all notice of hearing
issued to parties.

(vii) Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the

" date of filing of each Vakalatnama.

(viii)  Copies of 1st four péges of appeals
& last 4 pages of impugned order.
(B) Please provide list of files from which the
information as sought above is provided by
you. T
Note:-Please provide . pointwise
information/response for each of above points. *

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertams to
your office. Information is being shought in larger public interest.

A Postal Order No. 25F 999098 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

payable.

As per Section 7 of the RTI Act, 2005 information.is to be prov1ded within 30
days of the Application.

Signature¢ of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place ;: New Delhi
Encl. : as above

Mo—



ANNEXURE-Q

F.No...[8.522......./CESTAT/CPIO-ND/RP/201% . Q
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Datéd---__/'_;i_:f o6 fy5
To )7 } 5

ID No.—*-—mmr—
Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI application - of
Shri__ @ i .. Jectrn |
Under RTI Act  .2005 vide No. 99299\)5 dated
@304 15 (copy enclosed) wherein certain informa]tion are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section

5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. %ﬁah dated @4]% 77— CP ID N lo 77 ) 7 |

yda e. \ 10 o) } j 1 is

forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise information/inspection on or

before_D _%J l(@ |Y directly to the applicant and intimate the

undersigned ' within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of

RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

= Encl: as above

Accounts Offi er/CPlO
To

1 m«ﬂ {Lew}—,.w Excize cetrper P bk

3
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R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association

Editor of @“1-:““/' el
EXCISE LAW TIMES & SERVICE TAX REVIEW 9 ‘N“ 1015‘
and author of 1
] <2, RX.
Central Excise Law Guide; Central Excise Tariff of Indiiest Bﬁ?\: “;hl-“

» Bhishm Pitamah Marg,
Wazir Nagar,
NEW DELHI - 110 003.

Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars
& Clarifications; Excise & Customs Case Referencer;

Service Tax Law Guide; Service Tax Handbook;

Handbook of Duty Drawback on Goods & PHONE : 24693001-3004
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/9229/15/R15184
20-06-2015

Assistant Registrar (Excise) ma
Customs, Excise & Service Tax Appellate Tribunal

West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9229/15, dated 9/6/2015

Dear Sir,

This refers to the letter F -No0.10-77/CESTAT/CPIO-ND/RP/2015, dated
15-6-2015 of Shri Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTT Act, 2005,
for providing the information to me. You are requested to kindly provide the information

at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yoz; faithfully,

[R.K. Jain]

GK
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APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Serl/_ic/e,l"ax'Ai:ifné'liié"‘l'—riburiaﬂ"
West Black-2,-R-K. Puram, New Delhi-66.

[ Appeal No. 10-46 (A)/CESTAT/ FAA-SKM/2015
CPIO ID No. 10-77/CESTAT/CPIO-RP/2015

Shri R.K.Jain ...Appellant
Vs.
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015
ORDER No \41,1 Lo

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal, the CPIO submits that immediately after receipt
of the application, the same was forwarded under the cover of letter dated
15.06.2015 for necessary compliance to the Assistant Registrar (Excise), who
is also the deemed CPIO. He further submits that reminder to the above letter
has also been sent on 21.08.2015. According to the CPIO, the information

sought for have so far not been received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. ‘ 5[

(S.K. MOHANTY)
APPELLATE AUTHORITY
Copy to:-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003, w.r.t. letter No RTI/P-537/(9229/15)/Appeal/15886 dated
28.07.2015

2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.

Office Copy

P
=
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CFirstAﬁpeal under Section 19 of the Right to Information Act, 2005
against Deemed Refusal

‘b% /
\\
'} r}9') ')f\\7 Ref. No. :RTI/P-537/(9242/15)/Appeal/15890

Dated : 28-07-2015

—~

. \ To Customs Excise & Service Tax
1st Appellate Authority Under RTI Act, 2005, GRSl
Customs, Excise & Service Tax Appellate Tribunal, 2 9 JUL 2015
West Block 2, R.K.Puram, ) .
New Delhi - 110066 79 Now Delhe 110 E RN, 7
~ \Qf\\\
A. Contact Details : P\
1. |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

1. |Particulars ‘of the CPIO against|(a) Name  |Shri Rajender Prasad

whose order appeal is CPIO & Accounts Officer
preferred ]

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

(2. Da_te of  submission  0f|17-06-2015
application
(Copy of application attached)

3. |Details of the order appealed
against

4. |Prayer or relief sought See Prayer clause at the end

Last date for filing the appeal [17-8-2015

If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

Copies of documents relied| 1. Copy of RTI application dated 17-6-
upon by the applicant 2015. (Annexure-1)

2. Copy of CPIO's letter dated 23-6-2015.
(Annexure-2)

3. Copy of Appellant's letters dated 29-6-
2015. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 17-06-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A)

(B)

Please provide the copies of the letters issued under Appendix-XXXIi
of the CESTAT Judicial Manual forwarding the original case records to
the High Courts and the Supreme Court from 1-1-2013 till the date of

providing the information.

Please provide copies of the Requisition Slips issued in Appendix-
XXIX of the CESTAT Judicial Manual from 1-1-2013 till the date of

providing the information.

(C) Please provide copy of the Registers under which the original records

sent to the Supreme Court/High Courts are maintained from 1-1-2008
till the date of providing the information. In case for any period,
Registers are not maintained, then the digital records or the records in

whatever form, may be provided.

(D) Please provide copy of the Registers under which the original records

(E)

returned to the Supreme Court/High Courts are maintained from 1-1-
2008 till the date of providing the information. In case for any period,
Registers are not maintained, then the digital records or the records in

whatever form, may be provided.

Please provide copies of the incoming dak registers / inward dak diary
and outward dak register / outward dak diary for the dak received from
or sent to the Hon'ble Supreme Court / High Courts from 1-1-2008 till
the date of providing the information. In case for any period, Registers
are not maintained, then the digital records or the records in whatever

form, may be provided.

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.



(3) That the appellant received letter dated 23-6-2015 (Annexure-2) of CPIO
to various deemed CPIOs. The Appellant vide letters dated 29-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIQs is in violation of Sections 7(1)
and 7(2) of the RT! Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per. proviso to Section 8(1) of the RT!I Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

€
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(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

' PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) - That a personal hearing may be granted to the appellant before

ol B T B
Signatu@glppellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 28-07-2015

b



% ANNEXURE.- |

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9242/15
Dated : 17-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi — 110066
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information |(A) Please provide the copies of the letters issued

required

(B)

(©)

(D)

under Appendix-XXXII of the CESTAT
Judicial Manual forwarding the original case
records to the High Courts and the Supreme
Court from 1-1-2013 till the date of providing
the information. :

Please provide copiesfpf the Requisition Slips
issued in Appendix-XXIX of ‘the CESTAT
Judicial Manual from- 1-1:2013 il the date of

providing the information. =™ _

Please provide copy of the Registers under
which the original records sent to the Supreme
Court/High Courts are maintained from 1-1-
2008 till the date of providing thé'information.
In case for any period, Registers “are “not
maintained, then the digital records. orthe
records in whatever form, may be provided.

Please provide copy of the Registers under
which the original records returned to the
Supreme Court/High Courts are maintained
from 1-1-2008 till the date of providing the
information. In case for any period, Registers
are not maintained, then the digital records or

the records in whatever form, may be provided.

@
s
Y,
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(E) Please provide copies of the incoming dak
registers / inward dak diary and outward dak
register / outward dak diary for the dak received
from or sent to the Hon'ble Supreme Court /
High Courts from 1-1-2008 till the date of
providing the information. In case for any
period, Registers are not maintained, then the
digital records or the records in whatever form,
may be provided.

Note:-Please provide pointwise information/
response for each of above points.

5 | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 26F 027464 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable. - |
8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signatu%%ﬁxppﬁcant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
Hira/—
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F.No.ﬁ.—.@ﬁ:g}.@:./CESTAT/CPIO*ND/RP/201’E1
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

sateq 2506 S
D No. NO AR 2 AN
Subject: Information sought under RTi Act 2005.
Sir,
Please refer to RTI application .

Shri__ R I . Jecin |
Under RTI Act 2005 vide No._ )—b\"%\\ < dated
\t - o69p\K(copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No. D2 Us)iglated 13 -6 \S cPIO 1D No  _Ao~32oeTs
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise information/inspection on or
before ﬁ;?{/;‘)//j"— directly to the applicant and intimate the
undersignéd / within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RT! Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl; as ahove

Lol
(Rajend&rPrasad)
Accounts dfﬁcer/CPIO

To '
s AR Londorro i 7 /40 sz/:‘«k-/ S
2 Lo for Londs - S p Lt .

/
/




R.K. JAIN w.com., LLB.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback - on Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar (AD)

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K.Puram,

New Delhi - 110066

@
ST / 4
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ANNEXURE-3

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

26 JUNNO NEW DELHL<110 003.
N\\@QMWHW

M E : 9810077977

Fax No. 011-24635243

RTI/P-195/9242/15/R15309
29-06-2015

Sub: My RTI Application No. RT1/9242/15, dated 17/6/2015

Dear Sir,

This refers to the letter

F No.10-92/CESTAT/CPIO-ND/RP/2015, dated

23-6-2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
(ransferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within

30 days of the RTI Application.

Thanking you,

GK

Yours faithfully,

. Jain]



R.K. JAIN ui.com., s

President, Excise and Customs Bar Association

Editor of

EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;

Central Excise Law Manual; Customs Tariff of Indis; 1512-B, Bhishm Pitamah Marg,

Customs Law Manual; Excise & Customs Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.
Service Tax Law Guide; Service Tax Handbook; .

Handbook of Duty Drawback on Goods & Zg JUN ﬂ‘lﬁ PHONE : 24693001-3004

Services; Valuation under Central Excise; Hand- BI : 9810077977

book of Foreign Trade Policy 8& Procedures FaxNo. 011-24635243

RTL/P-195/9242/15/R15311
29-06-2015

Assistant Registrar (Excise)

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RTI/9242/15, dated 17/6/2015

Dear Sir,

This refers to the letter F.No.10-92/CESTAT/CPIO-ND/RP/2015, dated
23-6-2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

GK



o

R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association

Editor of

EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India; . .
Central Excise Law Manual; Customs Tarnff of India; 1512-B, Bhishm Pitamah Marg,

Customs Law Manual; Excise & Customs Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook; 29 JUN Zﬁlﬁ
Handbook of Duty Drawback on Goods &

1 24693001-3004
MOBILE : 9810077977
Fax No. 011-24635243

Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

RTI/P-195/9242/15/R15312
29-06-2015

Assistant Registrar (SM)

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/9242/15, dated 17/6/2015

Dear Sir,

This refers to the letter F.No.10-92/CESTAT/CPIO-ND/RP/2015, dated
23-6-2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information

at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

[RK. Jain]

GK



R.K. JAIN wvcom, s

President, Excise and Customs Bar Association

Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on-* Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar (Customs/ST)

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

|  NEW DELHI - 110 003,
99 JUN 10V \J\' \t?M: : 24693001-3004
10BILE : 9810077977
Fax No. 011-24635243

RTI/P-195/9242/15/R15305
27-06-2015

Customs, Excise & Service Tax Appellate Tribunal

West Block No.2, R.K.Puram,
New Delhi - 110066

Sub: My RTI Application No. RT1/9242/15, dated 17/6/2015

Dear Sir,

This refers to the letter

F.No.10-92/CESTAT/CPIO-ND/RP/2015, dated

23-6-2015 of Shri Rajender Prasad, Accounts Officer/ CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within

30 days of the RTI Application.

Thanking you,

GK

Yours faithfully,

[R.K. Jain]



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

|

/Ag]:_ieal No. 10-45 (A)/CESTAT/ FAA-SKM/2015

/ CPIOID No. 10-92 /CESTAT/CPIO-RP/2015

|
A

~

Shri R.K.Jain ..Appellant
Vs.
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015

ORDER Weo M| Lovg™

\

The grievance of the appellant in this appeal is that the information
solught for vide RTI application dated 17.6.2015 have not been furnished by
the CPIO. Pursuant to the appeal filed by the appellant, the CPIO submits
that immediately after receipt of the application, the same were forwarded
under the cover of letter dated 23.06.2015, followed with reminder dated
21.08.2015 and 16.09.2015 for necessary compliance to the Assistant
Registrars, Customs, Excise and single Member Bench, who are also the
deemed CPIO. According to the CPIO, the information sought for have so far

not been received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. M
A //, - G ha
[y’/L' (S.K. MOHANTY

APPELLATE AUTHORITY
Copy to:-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New
Delhi-110003, w.r.t. letter No RTI/P-537/(9242/15)/Appeal/15890

dated 28.07.2015

2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhj .
Issu D 2T
/ Office y p\ﬁ
e - o A M| E STION)
S '\SERVICE': ~
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First}-\ﬁo‘eal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal
\)\fb / inst D d Ref
% (X N7 Ref. No. :RTI/P-537/(9231/15)/Appeal/15888
\\O /)97 Dated : 28-07-2015
To Justorgg Eﬁ]t’cilse_r&_Service Tax
1st Appellate Authority Under RTI Act, 2005, , sl
Customs, Excise & Service Tax Appellate Tribunal, | 29 JUL 2015

West Block 2, R.K.Puram,
New Delhi‘— 110066

A. Contact Details :

1. |Name of the Appellant R.K. Jain
Address 1512-B, Bhishm Pitamah Marg
Wazir Nggar '
New Delhi-110003

B. Details About RTI Request :

1. ;Pa‘rticulars of the CPIO against:(a) Name IShri Rajender Prasad
whose  order  appeal is| CPIO & Accounts Officer

preferred -

(b) Address Cu;toms Excise & Service |
Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission  0of|09-06-2015
application
(Copy of application attached)

3. |Details of the order appealed
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |9-8-2015

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

\{-, 7. |Copies of documents relied| 1. Copy of RTI application dated 9-6-
upon by the applicant 2015. (Annexure-1)

2. Copy of CPIO's letter dated 15-6-2015.
(Annexure-2)

3. Copy of Appellant's letter dated 20-6-
2015. (Annexure-3)




BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-06-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal Nos. (i)
E/4000/12 & E/55374/13 (Ericsson India) (i) E/2369-75/09 (Trikoot
Iron & Steel Castings & Ors.) (iii) E/50430/14 (Foil Pack Industries) (iv)
E/1806, 1814, 1949-51, 2178, 2294-95, 2320-21, 2351-54, 2358-60,
2378-79, 2387-89, 2409, 2412, 2467, 2506-08, 2539-40/05 (Gian
Castings & Ors.) (v) E/51726-51727/14 (Panasonic Energy India Ltd.)
(vi) E/3799-3803/05 (Shri Ram Udyog)

(i) Copies of all Order Sheets/Record of Proceedings.
(i) Copies of all the notes put up by the registry with orders thereon.
(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.
Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.

(vii) Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also intimate the date of filing of each Vakalatnama.

(vii)  Copies of 1st four pages of appeals & last 4 pages of impugned

order.
(B) Please provide list of files from which the information as sought above
is provided by you.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
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knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 15-6-2015 (Annexure-2) of CPIO
to various -deemed CPlIOs. The Appellant vide letter dated 20-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not providing
the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIOs is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to' be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

4 )

-
N
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(7) This is without prejudice to the right of the appellant to add, aiter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a) " That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(¢) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 28-07-2015



% ANNEXURE- |

Application under Section 6 of the Right to Information Act, 2005 @

Ref. No. :RTI/P-195/9231/15
Dated : 9-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, [
West Block 2, R.K.Puram, 10 JN 205
New Delhi - 110066 =
1. | Name of the Applicant R.K. Jain (/ —‘
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
, New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) FaxNo. 011-24635243 -
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information | (A) Please provide the following information in
required relation to Appeal Nos.(i) E/4000/12 &
E/55374/13 (Ericsson India) (ii) E/2369-
75/09 (Trikoot Iron & Steel Castings & Ors.)
(iii) E/50430/14 (Foil Pack Industries) (iv)
E/1806, 1814, 1949-51, 2178, 2294-95,
2320-21, 2351-54, 2358-60, 2378-79, 2387-
89, 2409, 2412, 2467, 2506-08, 2539-40/05
(Gian Castings & Ors.) (v) E/51726-
51727/14 (Panasonic Energy India Ltd.) (vi)
E/3799-3803/05 (Shri Ram Udyog)

) Copies of all Order Sheets/Record
of Proceedings. o

(ii) Copies of all the notes put up by the
registry with orders thereon.

(1ii) Copies of any order/directions for
out of turn listing of the matter

@iv) Details of the date on which the
aforesaid mater was mentioned.
Please also provide copies of the
mention memo and directions
thereon.

v) Copies of all the After Court Cause

Lists and copy of relevant daily
diary of the Court Master in Form




XXXVI and daily diary of AR ip ]
Form XXXVII or diary maintained
in any other format by the Court
Master and AR.

(vi) Copies of all notice of hearing
issued to parties. ;

(vii) Copies of all Vakalatnarnag and no
objections filed in case of change of
lawyer. Please also intimate the
date of filing of each Vakalainara,

(viii)  Copies of 1st four pages of apreals

; & last 4 pages of impugned order.
(B)  Please provide list of files from which the
information as sought above is provided by
you. __
Note:-Please provide pointwise information/
response for each of above points.

your office. Information is being shought in larger public interest.

6. | A Postal Order No. 25F 999096 for Rs. 10 towards payment.of fee is:enclossd
herewith. You are requested to filling the name in which the Postal’ Order is
payable. i |
As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application. |
Signaé%&prplicant

Telcphone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

| e

Place : New Delhi

Encl. : as above
Mo—




AMNEXURE.2

F.No...L2729......./CESTAT/CPIO-ND/RP/2015 ,
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated-m_’éitzé/lf\

ID No_-/.&’..’ﬂﬁ%_“f_‘
Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI application of
Shri___ B k. Jecinn |
Under  RTI  Act 2005 vide No._ 49%1]157~  dated.
e4-¢ &5 (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application
No.qa21) ydated &%rér\y” CPIO ID No | bﬂjj Vs
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise information/inspection on or
before O}\ﬂ\w\f -directly to the applicant and intimate the
undersigneéi ‘ within the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013 -

- Encl: as above

To
1_ AP B CESTRT Me DA,
o Crububy, Lohn o wibete

3
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R.K- JAIN M.Com., LL.B.

President, Excise and Customs Bar Association AN NEXURE' 3
Edit ice fax
ditor of '?«-c':se g‘:\sﬁl“\lnal

EXCISE LAW TIMES & SERVICE TAX REVIEW [Cusv
and author of : 'l 3 .N“ nlms

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of Indiaptest Block N:-li;'z'
Customs Law Manual; Excise & Customs Circulars New D
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003,

Service Tax Law Guide; Service Tax Handbook; .
Handbook of Duty Drawback on Goods & PHONE : 24693001-3004
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

B, Bhishm Pitamah Marg,
Wazir Nagar,

RTI/P-195/9231/15/R15185
20-06-2015
Assistant Registrar (Excise) i
Customs, Excise & Service Tax Appellate Tribunal

West Block 2, R.K.Puram,
New Delhi - 110066

Sub: My RTI Application No. RT1/9231/15, dated 9/6/2015

Dear Sir,

This refers to the letter F.No.l 0-79/CESTAT/CPIO—ND/RP/2015, dated
15-6-2015 of Shri Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

Yours faithfully,

&

[RK. Jain]

GK



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

L- ' Appeal No. 10-44 (A)/CESTAT/ FAA-SKM/2015
CPIO ID No. 10-79/CESTAT/CPIO-RP/2015

\w
Shri R.K.Jain ..Appellant
Vs.
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015

ORDER No Yo \%1;

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal, the CPIO submits that immediately after receipt
of the application, the same was forwarded under the cover of letter dated
15.06.2015, followed with reminder dated 21.08.2015 for necessary
compliance to the Assistant Registrar (Excise), who is also the deemed CPIO.
According to the CPIO, the information sought for have so far not been

received from the concerned officials.

2. In view of above, I direct the CPIO for collection of information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. W

— " (S.K. MOHANTY)
APPELLATE AUTHORITY

Copy to:-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003, w.r.t. letter No RTI/P-537/(9231/15)/Appeal/15888 dated

28.07.2015

2. Shri Rale,n'der Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.

v - 31GN. (DEAE |

- ETOMS, EXCJSE & SERVICE T &e

/ APPELLATE TRIBUNAL

1 &E?'I SECTION)
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e f
"9(\ wst,AppeaI under Section 19 of the Right to Information Act, 2005

against Deemed Refusal

Dated : 28-07-2015

Customs Excise & Service Tax
Appellate Tribunal

1st Appellate Authority Under RTI Act, 2005, 29 JUL 7015
Customs, Excise & Service Tax Appellate Tribunal, e BIOCK NOwe, 1\t PUT
ram,

West Block 2, R.K.Puram, New Delhi-11 -~
New Delhi - 110066 é%'/ \?{\\S
9\ >

A. Contact Details :

\)\
-} /]% %\\j Ref. No. :RTI/P-537/(9228/15)/Appeal/15885

To

Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar

! New Delhi-110003
B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts Officer
‘preferred

|(b) Addregs Customs Excise & Service
‘ Tax Appellate Tribunal,

West Rlock 2, R.K.Puram,
!New Delhi - 110066

Date  of subm|33|on 0f|09-06-2015
application
(Copy of application attached)

N

Details of the order appealed
against

Prayer or relief sought See Prayer clause at the end

Last date for filing the appeal 9-8-2015

If appeal is being filed after 30 Appeal in time
days, the reasons which|
prevented from filing appeal in|
time

Copies of documents relied| 1. Copy of RTI application dated 9-6-
upon by the applicant 2015. (Annexure-1)

2. Copy of CPIO's letter dated 15-6-2015.
(Annexure-2)

3. Copy of Appellant's letter dated 20-6-
2015. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 09-06-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide the following information in relation to Appeal Nos.(i)
E/56611/13 (Raghuveer Metal) (ij) E/1665/06 (SAIL) (iii) E/56230/13
(Sheela Plastics) (iv) E/58180/13 (Farseen Rubber Industries Ltd.) (v)
E/989/05 (Ridhi Sidhi Gluco Bials Ltd.)

(i) Copies of all Order Sheets/Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iii) Copies of any order/directions for out of turn listing of the matter

(iv) Details of the date on which the aforesaid mater was mentioned.

Please also provide copies of the mention memo and directions

thereon.

(v) Copies of all the After Court Cause Lists and copy of relevant daily
diary of the Court Master in Form XXXVI and daily diary of AR in Form
XXXVII or diary maintained in any other format by the Court Master
and AR.

(vi) Copies of all notice of hearing issued to parties.
(vii) Copies of all Vakalatnamas and no objections filed in case of change
of lawyer. Please also intimate the date of filing of each Vakalatnama.

(viii)  Copies of 1st four pages of appeals & last 4 pages of impugned

order.

(B) Please provide list of files from which the information as sought above

is provided by you.

(2) That the appellant vide para 5 of his said application has also made a
declaratioﬁ that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
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(3) That the appellant received letter dated 15-6-2015 (Annexure-2) of CPIO
to various deemed CPIOs. The Appellant vide letter dated 20-6-2015
(Annexure-3) requested the said authorities to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL
(1) That the action of the learned CPIO and the deemed CPIO in not providing

the information to the appellant is illegal and contrary to the provisions and
sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of CPIO/Deemed CPIOs is in violation of Sections 7(1)
and 7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTl Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.
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(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

| PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed lo provide the information in question

within a time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

. may also be ordered in favour of the appellant.
(d)  That a personal hearing may be granted to the appellant before

deciding the appeal.

oy

Signattite/of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 28-07-2015
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Application under Section 6 of the Right to Information Act, 2005

£~
Ref. No. :RTI/P-195/9228/15
Dated : 9-6-2015
To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, |10 JUN 201
West Block 2, R.K.Puram, _
New Delhi - 110066
1. | Name of the Applicant R.K. Jain V
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars of Information

Details of information
required

(A) Please provide the following information in

relation

(Raghuveer Metal) (ii) E/1665/06 (SAIL)
(iii) [E/56230/13 (Sheela Plastics) (iv)
E/58180/13 (Farseen Rubber Industries Ltd.)
(v) E/989/05 (Ridhi Sidhi Gluco Bials Ltd.)

®

(i)
(iif)
(iv)

™)

(vi)
(vid)

to Appeal Nos.(i) E/56611/13

Copies of all Order Sheets/Record
of Proceedings.

Copies of all the notes put up by the
registry with orders thereon.

Copies of any order/directions for
out of turn listing of the matter

Details of the date on which the
aforesaid mater was mentioned.
Please also provide copies of the
mention memo and directions
thereon.

Copies of all the After Court Cause
Lists and copy of relevant daily
diary of the Court Master in Form
XXXVI and daily diary of AR in
Form XXXVII or diary maintained
in any other format by the Court
Master and AR.

Copies of all notice of -hearing
issued to parties.

Copies of all Vakalatnamas and no

|



objections filed in case of change of
lawyer. Please also intimate the
date of filing of each Vakalatnama.
(viii) Copies of 1st four pages of appeals &
last 4 pages of impugned order.
(B) Please provide list of files from which the
information as sought above is provided by
you.

Note:-Please provide pointwise information/
response for each of above points.

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being shought in larger public interest. e

A Postal Order No. 25F 999099 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signat f:Applicani

Telephone No. : 9810077977
011-24651101,.24690707
Fax No. 011-24635243

Place : New Delhi
Encl. : as above

Mo—
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ANNEXURE-2.

F.No..ler2 k... /CESTAT/CPIO-ND/RP/201%
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated----f.{f.f.’.ﬁ}u”*

Subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI “application of
Shri_~ R I« . Jectn g
Under RTI Act 2005 vide No. ‘5‘1'5)-‘34914—)”_“ dated

04, 06,15 (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section

5(4) read with Section .5(5) of RTI Act, 2005, the RT! application
No. Ndl — ol i
0 ﬂi@‘}’a!ated oA )n’& jm/C,PlO ID No Lo —M,'\l 13 is
forwarded herewith to the following officers as deemed CPIO with the

request to provide correet and para-wise information/inspection on or
before O'}\\'\l\,&ﬁjé directly to the applicant and intimate the
undersigned ' within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajendgr Prasad)
Accounts Officer/CPIO
To

1 Ma b Regrohaen Botisy cEITRT Mo pele,
o Cocfpoboe Lok o WS
] |

Cop -:f,u\/ w%mwlqa; A~
G Rk Tow/;/
1D122B, Bk 5

D No.——-!'.'l’_‘t?_&}_).f —
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ANNEXURE- 3

R.K. J.AIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide; Service Tax Handbook; . .
Handbook of Duty Drawback on Goods & PHONE : 24653001-3004
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

RTI/P-195/9228/15/R15183
20-06-2015

Assistant Registrar (Excise)

Customs, Excise & Service Tax Appellate Tribunal
West Block 2, R.K.Puram,
New Delhi — 110066

Sub: My RTI Application No. RT1/9228/15, dated 9/6/2015

Dear Sir,

This refers to the letter F.No.10-76/CESTAT/CPIO-ND/RP/2015, dated
15-6-2015 of Shri Rajender Prasad, Accounts Officer & CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI application to you under section 6(3) of the RTI Act, 2005,
for providing the information to me. You are requested to kindly provide the information
at the earliest as under section 7(1) of the RTI Act, information is to be provided within
30 days of the RTI Application.

Thanking you,

[RK. Jain]



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
[ West Block-2, R.K. Puram, New Delhi-66.

Appeal No. 10-43 (A)/CESTAT/ FAA-SKM/2015
CPIO ID No. 10-76/CESTAT/CPIO-RP/2015

Shri R_._}g.&_a__ig_ { ...Appellant
Vs_ g |
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/decision: 21.09.2015

ORDER N 724 \zo\,r-

The grievance of the appellant in this appeal is that the information
sought for vide RTI application dated 9.6.2015 have not been furnished by the
CPIO. Pursuant to the appeal filed by the appellant, the CPIO submits that
immediately after receipt of the application, the same was forwarded under the
cover of letter dated 15.06.2015, followed with reminder dated 21.08.2015 for
necessary compliance Lo the Assistanl Registrar (Excise), who is also the
deemed CPIO. According to the CPIO, the information sought for have so far

not been received from the concerned officials.

2. In view of above, I direct the CPIO to collect the information from the
concerned officials and to forward the same to the appellant within a period of

2 weeks from the date of receipt of the order. All concerned are directed to

comply with this order strictly. ‘

(S.K. MOHANTY)
APPELLATE AUTHORITY

Copy to;-

1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003, w.r.t. letter No RTI/P-537/(9228/15)/Appeal/15885 dated

/U 28.07.2015

i. 2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.
; /’7__‘_»_ v

3. Offiee Copy
N 3IGN. (DES

ﬁ{ SECTION)
.. S TOMS. L"' 4E & SERVICE Y Ar

ADF LLATE TRIBUNAI



rst Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RT|/P-537/(921 1/15)/A

ppeal/15790

Dated : 17-07-2015

1st Appellate Authority Under RTI Act, 2005,

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2,
R.K.Puram,
New Delhi - 110066

A. Contact Details :

j)/

jie

1. |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar-
New Delhi-110003 J
B. Details About RTl Request :
1. |Particulars of the CPIO against|(a) Name Shri Rajender Prasad
whose order appeal s CPI10 & Accounts Officer,
preferred : _
(h) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2,
R.K.Puram,
New Delhi - 110066
2 |Date of submission of 04-06-2015
application
(Copy of application attached)
3 |Details of the crder appealed|Letter = F. "No. 10-69/CESTAT/CPIO-
against ND/RP/2015, dated 29-6-2015
4. |Prayer or relief sought See Prayer clause at the end
5 |Last date for filing the appeal 29-7-2015
6. |Whether Appeal in Time. Appeal in time
7. |Copies of documents relied| 1. Copy of RTI Application dated 4-6-
upon by the applicant 2015. (Annexure-1)
2. Copy of CPIO letter dated 19-6-2015.
(Annexure-2)
3. Copy of CPIO letter dated 29-6-2015.
(Annexure-3)




2.

BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 04-06-2015 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation fo all the Benches
of CESTAT at New Delhi, Mumbai, Kolkata, Chennai, Ahmedabad and
 Bangalore:-

(i). Please provide the copies of all orders, notes put up by the Hon'ble
Members and by the CESTAT Registry for seeking pronouncement of
orders beyond the period of 4 months and beyond the period of six
months from the date of final hearing. This information may be
provided from 1-1-2014 till the date of providing the information.

(ii). Please provide list of cases in which the permission sought in relation
fo the cases covered under point (A) above has been granted by the
President and name of the members who made such request.

(iii). Please provide list of cases in which the permission sought in relation
to the cases covered under point (A) above has been rejected by the
President and name of the members who made such request.

(iv). Please provide details of the actual date when the order was
ultimately pronounced in relaticn to the cases referred to in point (A)
above.

(v). Please provide list of files from which the information as sought above
is provided by you.

(vi). Please provide copies of all note sheets and correspondence pages of
the RTI file in which this application has-been dealt with, till the date of
providing the information. In case of correspondence emanating from
me, only copy of first page of each document may be provided.

(vii). Please provide list of appeals/application which have been listed
without issuing notice of hearing to the parties, from 1.1.2015 till date
of providing the information.

(B) Please provide the list of the cases in which the oiders have been
pronounced without obtaining permission from CESTAT, beyond 4
months from the date of reserving the order. The information in this
respect may be provided from 1-4-2013 {ill the date of providing the
information.

(2) That the appellant vide para 5 of his said application has also mace a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
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knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer has deliberately and
malafidely provided incomplete and incorrect information despite point-
wise specific information sought by the Appellant. The appellant being

aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the CPIO has erred in not providing the complete and correct
information as sought by the appellant. Therefore, the order of the CPIO is
liable to be set aside with direction to provide point-wise information to the

appellant within time bound frame.

(4) That the CPIO has erred in not providing the information in relation to.

point 4(A)(i) to (vii) despite the note dated 26-6-2615 of the S.P.S. to the
Hon'ble President. Therefore, the order of the CPIO is liable to be set
aside with direction to provide po-ir_{i-wise information to the appellant
within time bound frame.

(5) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the zppellant
within time bound frame.

(6) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(7) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
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not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.
(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.
(9) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That imposition of penalty may also be recommended against the
CPI0O for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(¢) That a personal hearing may be granted to the appellant before
deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243
Place : New Delhi
Dated ;: 17-07-2015



Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9211/15
Dated : 4-6-2015

To
Shri Rajender Prasad,
CPIO & Accounts Officer,
Customs Excise & Service Tax Appellate Tribunal, 0 & AUN 2015
West Block 2, R.K.Puram, P
New Delhi - 110066
1. | Name of the Applicant R.K. Jain -
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3, | Whether a Citizen of India | Yes
4, | Particulars of Information

Details of information
required
o
W S 5 L ar G
k\{\\ ) \ ‘C{
'K{:I \ k A

().

(i).

(iii).

(iv).

(V).

(A)Please provide the following information in
relation to all the Benches of CESTAT at New
Delhi, Mumbai, Kolkata, Chennai, Ahmedabad
and Bangalore:-

Please provide the copies of all orders,
notes put up by the Hon'ble Members and
by the CESTAT Registry for seeking
pronouncement of orders beyond the
period of 4 months and beyond the period
of six months from the datc of final
hearing. This information may be provided
from 1-1-2014 till the date of providing the
information.

Please provide list of cases in which the
permission sought in relation to the cases
covered under point (A) above has been
granted by the President and name of the
members who made such request.

Please provide list of cases in which the
permission sought in relation to the cases
covered under point (A) above has been
rejected by the President and name of the
members who made such request.

Please provide details of the actual date
when the order was ultimately pronounced
in relation to the cases referred to in point

(A) above.

Please provide list of files from which the
information as sought above is provided by
you.
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(vi). Please provide copies of all note sheets and
correspondence pages of the RTI file in
which this application has been dealt with,
till the date of providing the information.
In case of correspondence emanating from
me, only copy of first page of each
document may be provided.

(vii). Please provide list of appeals/application
which have been listed without issuing
notice of hearing to the parties, from
1.1.2015 till date of providing the
information.

B) Please provide the list of the cases in which the
orders have been pronounced without obtaining
permission from CESTAT, beyond 4 months
from the date of reserving the order. The
information in this respect may be provided from
1-4-2013 till the date of providing the
information. )

Note:-Please provide point-wise information/
response for each of above points.

5.! | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest. '

6. | A Postal Order No. 26F 027435 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above

Hira/-—hk



ANNEXURE-2Z

F.No.|o-9/ CESTAT/CPIO-ND/RP/2015 "
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated—--‘-—’il-l Eéﬂf’
D No. L0749 2815

To,
N S AN
ISt Bhieg Pllamala
Mang, WDaghy Wegey,
Neeo Pelhs - \lsoo T

Subject: Information under Right to Information Act 2005.

Sir,
Please refer to your RTI application No—-—ﬁz-’—q-kﬁm Dt-‘-‘s-’ﬁﬁ’-}f
and our ID No.. 10/69] L5 the information received from -£EX-M (T4
- containing Recooe pages-is—enclosed-herewith-for your reference
please.

You are, Therefore, requested to please acknowledge the

receipt and deposit Rs. ----—--- ( @2/- per page) to this Tribunal by
cash or DN in favour of Accounts Officer, CESTAT, New Delhi.

(Rajendef Prasad)
Accounts Officer/CPIO

— Gred BI M7y



CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL

NEW DELHI
C
M
To : g\,\ ;
The CPIO/ Accounts Officer 1/‘/\&/” -~
Customs, Excise & Service Tax \ L)\)
Appellate Tribunal, H] :
New Delhi.

Dated: 17.6.2015

Sir,

Please refer to your letter F.No. 10-69/ CESTAT/ CPIO-ND/ RP
/2015 dated 08.06.2015 ID 10-69/2015. (RTI application No. 9211/15
dt 04.06.15).

With reference to abovementioned letter, it is submitted that there
was one case of Jagat Alloys Pvt. Ltd. vs. CCE Raigar [E/1625,
1234,1235 and 1573/2006, in which case permission was sought for
pronouncement of orders in a case heard by EHon’ble Member (Judicial)
Shri Ashok Jindal and Hon’ble Member (Technical) Shri P S Pruthi.
After taking the requisite permission, order was sent to Shri Pruthi for
pronouncement of order. Copies enclosed as asked for.

Qoo T
( Seema Sadana )
SPS to M(J-AJ)

Encl: As above.



CESTAT, New Delhi )
" 30.3.2015

[/1625,1624,1234,1235 &1573/2006
Jagat Alloys Pvt Ltd. &:Qt'he,irs".- -

vs.
' CCE Raigad -
Sub: pronouncement of order —reg ‘ s

This matter- was heard by me along with
Shri P S Pruthi, Member (Technical) on 10.10.2014
at Mumbai ~and order was reserved: “As 1 was S
transferred to - CESTAT, .Del'hj__- i -'D;_ef:’».@l_l’_l,ber;i, 2014, I
order could not be prepared angi oW sa_me has been
preparcd and ready fOrplenouncemem As four, R

months period has al-ready __egpi_ried and -six nioxll.t'h.'s.'.

period is about to” be expirei:_Iloﬁ 10.4.2015, '\_{{'é:'mf;y' o

be directed as to whether !opdfer'- be ﬁfﬁ)gbun'ged or the

matter be listed for rehearing. | 2 o
| ’Submitted please: L - PASLE L

" e

f % . ( Ashok Jinda )'_21‘«3']9 ‘I l(
N Membeér (Judicial) -

Hon’ble President

t‘\




‘By Speed Post

Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K. Puram, New Delhi-110066.

F.No.01/Misc/M(AT)/2015 64> :,
‘ Dated the. April 1, 2015

To
SPS to Shri P S Pruthi,
Hon’ble Member (Technical)
CESTAT, West Zonal Bench’
3" Floor, Jai Centre, 34, P’D Mello Road
Masjid Bunder (East) Mumbai 400 009.
Sir,

. Please find enclosed three green sheets containing. first page of order
of Jagat Alloys Pvt. Ltd., difference of opinion .and page No. 73 . duly
signed by Hon’ble Member: (Judicial) for ‘signature of Hon’ble Member
Technical) Shri Pruthi. Permission for pronouncement ‘of order by the
Hon’ble President is also enclosed (original copy).

For further action ‘at your end.

Yours faithfully,

( Seenia_ Sadana )’

. -.SPS
Encl; As above :

<l o

BIGH D TEAY O ZECTION

S T YL G T S

6,;



ANNEXURE#S/

S
F.No.io.-6§}gyCESTAT/CPIO-ND/RP/ZO1 5 //
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated--?.:i# 6/[)’?

Tg
Shw K. Jain
ISt Sl ) iunalen
M’(“j, Loayhv Mcf/e_vf
Neeo Pelbhy — Uooo

Subject: Information under Right to Information Act 2005.
Sir,
. . 2 - 6
Please refer to your RTI application No—-g*f“—u“%f'g‘"" DT"'“zfl"j‘_“
and our D No.‘[.o.'ffg.q.,.;f?. the information received from §ﬂ£-7!-cri;b n }1;,;'
>9 M(J}Skf‘dontaining -—g~y==- pages is enclosed herewith for your reference
please.

You are, Therefore, requested to please acknowledge the

cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

Accounts Officer/CPIO

Eredt- Ax alsoue.
Colnytei Condoden Seation v Uldsnie



Dated:26.06.2015

Sub.:-Information sought under letter ID No.10-69/2015
dated 08.06.2014.

Sir,

With reference to your letter 1.D. No.10-69/2015 dated 8.6.2015 seeking to
provide the information as per the points framed in the RTI application No.RTI/P-
195/9211/15 dated 4.6.2015 in paras- 4(A)(i) to (vii) é_nd 4(B), it is submitted that
the information sought in respect of para 4(A) (i), the same is not related to the
Office of the Hon’ble President, in respect of para 4 (A)(ii) to (v), the same may be
available with the concerned Registry, in respect of para 4(A)(vi) and (vii), the

same 1s not related.to the office of the President.
2. Regarding the information sought in para 4(B), the same is nil.
et

(L.P. Pant ) ‘
SPS to the Hon’ble President,

Q(/

CP1O; CESTAT, New Delhi. g\mf \
v

?JO\ k\\ )

/
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(%
Dated: 23™ June, 2015
To
The CPIO,

CESTAT,
New Delhi

Sub: Information sought under RTI Act, 2005.
Ref: RTI Application No.9211/15 dated 04.06.2015

Sir,

Please refer to your letter No.10-69/CESTAT/CPIO-ND/RP/2015,
dated 08-06-2015. '

2. With reference to RTI Application No. 9211/15 dated 04.06.2015
forwarded by the CPIO, in respect of Shri S.K. Mohanty, Member
(Judicial) may kindly be treated as "NIL'. ‘

Yours faithfuily,

v~
(Anitha Jayakumar)

Q{/ Sr. P.S. to Member (Judicial)
’\Y Shri S.K. Mohanty

g\
Ak



APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

Appeal N0.10-42(A) /CESTAT/FAA-SKM/2015
CPIO ID NO. 10-69/CESTAT/CPIO-RP/2015

Shri R.K.Jain ...Appellant
Vs,
° ,,,/
Shri Rajender Prasad, Accounts Ofﬁcer,/CP[‘{ZC"if.- ’ ..Respondent
&
Pate of Hearing/decision: 10.08.2015
1‘.

ORDER Mb(r‘l_{b_ﬂa:;

Being aggrieved with the order dated 29.06.2015 of the CPIO; the
present appeal has been preferred by the appellant before this forum. The
grievance of the appeilant is that the information in relation to point 4(A) (i)
to (vii) in the RTI application dated 04.06.2015 have not been furnished by
the CPIO.

2. Heard both the sides.

3. In response to the appeal, the CPIO submits that some ol Lhe
information sought for has already been forwarded to the appellant and with
regard to remaining information; the matter has been referred to the
Assistant Registrar(s) of the Customs/Excise (SMB), and on receipt of the
information from the concerned section, the same shall be furnished to the
appellant, preferably within a period of 4 weeks. The appellant acceded to

the above submissions of the CPIO.

4, In view of above, the CPIO is directed to obtain the information from
the concerned section and submit the same to the appellant within a period

of 4 weeks from receipt of this order. The concerned A.R./D.R. are directed

to comply this order strictly. ngM
-, — ‘

A/ L/"' (S.K. MOHANTY)

APPELLATE AUTHORITY

'B Copy to:-

/5’ 1. Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New
255 Delhi-110003, w.r.t. letter No. RTI/P-537/(9211/15)/Appeal/15790
/ dated 17.07.2015..

2. Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi,

3. Office Copy
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Ol Al

V\P E st Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-537/(91 30/15)/Appeal/15865
Dated : 17-07-2015

To
1st Appelliate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

W ‘Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003 J

B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts Officer
preferred

(b) Address [Customs Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission of|02-06-2015
application
(Copy of application attached)

3 |Details of the order appealed Letter ID No.10-55/2015 dated 15-7-2015
against :

Prayer or relief sought See Prayer clause at the end

4
5. |Last date for filing the appeal 15-8-2015
6
7

Whether Appeal in Time. Appeal in time

Copies of documents relied| 1. Copy of RT! application dated 2-6-
upon by the applicant 2015.(Annexure-1)

2. Copy of CPIO's letter dated 15-7-
2015.(Annexure-2)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 02-06-2015 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide date-wise details for the steps taken for complying with
the directions dated 13-5-2015 of the Allahabad High Court in the
case of Om Shiv Transport v UOI -WT.No.354 of 2015 (copy
enclosed) for operationalisation of Allahabad Bench at CESTAT.

(B) Please provide the arrangements so far made for functioning of the
Bench at Allahabad from 1-7-2014 and the list of the fresh cases
which are ripe for listing before the Allahabad Bench.

(C) Please provide the file in which the aforesaid direction of the
Allahabad High Court is dealt with and provide copies of all note sheet
pages and correspondence pages of the said file.

(D) Please provide digital list of the pending appeals and applications as
on 1-6-2015 from the State of Uitar Pradesh.

(E) Please also provide separate list for the appeals and applications,
which have been filed from the State of Uttar Pradesh from 1-1-2015
till the date of providing the information

(F) Please provide date-wise details for the steps taken for complying with
the directions of the Punjab & Haryana High Court for making the
CESTAT Bench at Chandigarh functional from July, 2014,

(G) Please provide the arrangements so far made for functioning of the
Bench at Chandigarh from 1-7-2014 and the list of the fresh cases
which are ripe for listing before the Chandigarh Bench.

(H) Please provide the file in which the aforesaid direction of the Punjab
& Haryana High Court is dealt with and provide copies of all note
sheet pages and correspondence pages of the said file.

(1) Please provide digital list of the pending appeals and applications as
on 1-6-2015 from the State of Punjab, Haryana, Himachal and J&K.

(J) Please also provide separate list for the appeals and applications,
which have been filed from the State of Punjab, Haryana, Himachal
and J&K from 1-1-2015 till the date of providing the information.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
(3) That Shri Rajender Prasad, CPIO & Accounts Officer has deliberately and



3.

malafidely not provided complete and correct information as sought by the
appellant. The appellant being aggrieved by the said order of the CPIO is

filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPI0 is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the CPIO and Deemed CPIO has not provided complete and correct
information in as much as the communications sent by the Hon'ble
President, CESTAT or received by his Office, have not been provided and
the information have merely been provided from File Nos.
23(48)/CESTAT/Allahabad Bench/Admn/2015 and
23(46)/CESTAT/Chandigarh/Admn/2015, whereas the information held by
the Office of the Registrar and other functionaries of the CESTAT have not
been provided.

(4) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide point-wise information to the
appellant within time bound frame.

(5) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shali
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the

Parliament or the State Legislatures and hence it cannot be denied or
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refused to the appellant.

(7) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(8) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c)  That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before

N
Signatu reo@%t

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 17-07-2015



T ANNEXURE- n/(g/,

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/9130/15
Dated : 2-6-2015

To
Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal, 02 JUN 7015
West Block 2, R.K.Puram,
New Delhi - 110066 ' NO
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. ‘| Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information {A) -Please provide date-wise details for the steps
required “" taken for complying with the directions dated
13-5-2015 of the Allahabad High Court in the
case of Om Shiv Transport v UOI -WT.No.354
of 2015 (copy enclosed) for operationalisation
qf_,Allahabad Bench at CESTAT.
9)/1316356 provide the arrangements so far made
. for functioning of the Bench at Allahabad from
1-7-2014 and the list of the fresh cases which
are ripe for listing before the Allahabad Bench.
C) Please provide the file in which the aforesaid
.-~ direction of the Allahabad High Court is dealt
with and provide copies of all note sheet pages
and correspondence pages of the said file.
4 T ) * (D) Please provide digital list of the pending
wl S .~ appeals and applications as on 1-6-2015 from
il l the State of Uttar Pradesh.
I *?‘ 'é;{ "/ (E) Please also provide separate list for the appeals
i and applications, which have been filed from
) . the State of Uttar Pradesh from 1-1-2015 till
At~ 2 - '}f ; ! the date of providing the information
e 5 l/ ;4 (F) Please provide date-wise details for the steps
.\~ taken for complying with the directions of the
ALY Punjab & Haryana High Court for making the
[ . TN CESTAT Bench at Chandigarh functional from
) l A ["/ July, 2014
i 3 " {G) Please provide the arrangements so far made
\ .~ for functioning of the Bench at Chandigarh
from 1-7-2014 and the list of the fresh cases
which are ripe for listing before the
| Chandigarh Bench.




D

1 (1#)” Please provide the file in which the aforesaid
g direction of the Punjab & Haryana High Court
is dealt with and provide copies of all note

sheet pages and correspondence pages of the
said file.

«() Please provide digital list of the pending
appeals and applications as on 1-6-2015 from
the State of Punjab, Haryana, Himachal and
J&K.

A1) Please also provide separate list for the appeals
and applications, which have been filed from

< the State of Punjab, Haryana, Himachal and
J&K from 1-1-2015 till the date of providing
the information.

Note:-Please provide 'point-wise " information/
response for each of above points.

5 |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions. of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 25f 999740 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable. : ;
7. | As per Section 7 of the RTT Act, 2005 information is to be provided within 30
days of the Application.

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635245

Place : New Delhi

Encl. : as above
Hira/——HK



-
>

g
/
Court No.-9

Case :- WRIT TAX No. - 354 of 2015

Petitioner :- M/S Om Shiv Transport

Respondent :- Union Of India Thru. Secy. Dept Of Reve. And 4 Others
Counsel for Petitioner :- Nishant Mishra,S.D. Singh

Counsel for Respondent :- A.S.G.I.,Gyan Prakash,Ramesh Chandra
Shukla,Ravi Prakash Srivastava

Hon'ble Arun Tandon,J.
Hon'ble Surva Prakash Kesarwani,J.

Heard Sri S.D. Singh, learned Senior Advocate assisted by Sri Nishant
Mishra, learned counsel for the petitioner and Sri Ashok Mehta, learned
A.S.G.I and Sri Gyan Prakash and Sri R.C. Shukla, learned counsels for the
respondents,

Affidavit filed by the Registrar, Custom Excise and Service Tax Tribunal,
New Delhi is taken on record.

Notification for constitution of a Bench of the Custom Excise and Service Tax
Appellate Tribunal at Allahabad was made by the Central Government as
early as on 01.11.2013 along with Benches to be established at Hyderabad
and Chandigarh. At Hyderabad the Bench has been established. At
Chandigarh a circuit Bench has been made operational. It is only at Allahabad
that the Bench of the Tribunal is not being established despite the notification
made nearly two years ago.

Only explanation furnished before this Court is that a letter was written by the
Registrar of the Tribunal at New Delhi to Chief Secretary, U.P. Government,
Lucknow to provide suitable accommodation at Allahabad for establishment
of the Bench, which has not been responded.

Letter dated 14.11.2013 was followed by a letter from the State Government
to the Collector, Allahabad dated 17.12.2013 for the same purpose. What has
happened thereafter is not known.

We fail to understand as to why the Central Government itself could not
provide suitable accommodation for Tribunal specifically when it has large
space available at 38 M.G. Marg, Civil Line, Allahabad.

We have been informed that earlier an Income Tax Appellate Tribunal
operational in the same premises has been shifted to Lucknow. Therefore the
space which was earlier occupied by the Income Tax Tribunal at Allahabad is
now available for use for the Custom Excise and Service Tax Appellate
Tribunal.

We are of the considered opinion that the notification issued for constitution
of a Bench as early in the year 2013 cannot be permitted to be frustrate and
made a waste paper for years only because of in action on the part of the State
or its departments.




The respondents must ensure utilization of the space available at 38 . ..G.
Marge Civil Line, Allahabad for establishment of the Bench and thereafter
they require any additional accommodation, the Central Government may
either provide any of its own property at Allahabad or it may request the State
Government to do so. For the facts which have been noted above be issue
following directions:-

(a) Let State of U.P. through Chief Secretary be impleaded as respondent no.
6 during the course of the day. Notice on behalf of respondent no. 6 has been
accepted by learned Standing Counsel.

(b) The respondents no. 1 and 2 shall ensure that a Bench of Custom Excise
and Service Tax Tribunal becomes operational at Allahabad atleast new cases
to be filed w.e.f. 01.07.2015.

(c) The respondent no. 1 shall file his personal affidavit indicating as to why
the State has not responded to the request letter dated 11.12.2013 till date and
what reply was received from the District Magistrate, Allahabad in respect of
accommodation for establishment of full fledged Tribunal.

(d) The respondent no. 1 may file an affidavit of an officer not below the rank
of a Secretary as to why the property owned by thie Union of India in the city
of Allahabad including 38 M.G. Marg, Civil Line, Allahabad cannot be
suitably provided for establishment of a Bench of the Tribunal at Allahabad.

(e) The Commissioner of Central Excise shall file his personal affidavit
indicating space available with the Tribunal at Allahabad and as to why it
cannot accommodate a regular Bench at Allahabad, till suitable alternate
arrangements are made,

We hope and trust that there shall be no request for further time be granted in
the matter. The Court has been informed that complete infrastructure for
establishment for one Bench of Tribunal is at present available at 38 M.G.
Marg, Civil Line, Allahabad i.e. the portion, which is lying unused after
shifting of one of the Income Tax Tribunals to Lucknow.

Put up on 31.7.2015.

Order Date :- 12.5.2015
dhirendra/-
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. ANNEXURE- 2 _

£ NoJo-5¢/ CESTAT/CPIO-ND/RP/2015 /@
Customs Excise and Service Tax Appellate Tribunal "
WeSt Block Ng 2, R.K.Puram, New Delhi-110 066

Dated--JS‘l"l} 15

ID No. !eﬁ:ﬂ'}’z..m

'_'ation under Right to Information Act 2005.

Sir,

‘ RTI application No—-'?IJ&‘-"-}l-J——----- Dt-_?:zfé//y
and our DN o/ $The information received from -84y yAY
containing e s is enclosed herewith for your reference
please.

@ You &l : e, requested to please acknowledge the

_ ’%% receipt and &
1 i
/\ cash or DDA

1}3@_( @?2/- per page) to this Tribunal by
ceounts Officer, CESTAT, New Delhi.

(Rajgmcey Pragad)
Accounts Offfcer/CPIO

%.W\OA ' Q& !

Codery ot~ Leaion v Ldelsite

L oy-L5030

G 71 e




F.No.33(291)/RTl/Misc/CESTAT/ND/Adman-15
Customs Excise & Service Tax Appellate Tribunal
West Bolck-2, R.K. Puram, New Delhi-66

Dated :07/07/2015

Sub:- Information sought under RTI Act 2005-req.

Sir,

Kindly refer to CPIO letter No. 10-55/CESTAT/CPIO-ND/RP/2015 dated 04/06/2015
and Shri. R.K. Jain R.T.l. application No. RTI/P-195/9130/15 dated 02/06/2015 and
dated 29/05/2014 and inspection No. 689 dated 24/06/2015, the requisite information
is as under:-

Point No.(a) & ()

Find enclosed herewith photo copies of all the correspbndence consisting of
335 pages and Note Sheet consisting of 19 pages and file cover gathered
from the file No. 23(48)/CESTAT/Allahabad Bench/Adman-2015.

Point No. (b, (d). (&), (i) & ()

Not pertains to Adman Section.

Point No. (). (g) & (h)

Find enclosed herewith photo copies of all the Note Sheet consisting 37 pages and
file cover gathered from the file No 23(46)/Set-up Chandigarh/CESTAT/Admn-2015.

—

LA) 2 58 X 7) 4

(Mukesh Gupta

, C,) X% Assistant Registrar(Admn)
Facds 1 —— S : _j:@_%,g’-
To, /{"M /

1. Shri. Rajender Prasad, Accounts Officer/CPIO, New Delhi.
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: |
PUC - Dy No 1322 dt 30/06/2015 @

PUC - is a letter dated 29/06/2015 received from
Executive Engineer, Chandigarh intimating that framing work
of aluminum partitions has been down at site but final fixing
is held up for finalization of the same as per our requirement,

Hence, they have requested the Registrar, CESTAT to
inspect the work at Chandigarh immediately, so that work
may be completed in time.

Submitted for further order’s please.

%l( //-':.%prél‘ i
- AR. ( Admn)
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Y. No 1255 ddels 23/4/1T

PUC ia ko Lotly Aeed. o oot [
Erineey ,ehd. ushonuin 2y Aare sbdfe Suppuii! B8
Hhat necwssany foomad oppved oo medlifad §
Lo {/auf blan al,u,ff(y a bbb fruf m&y be ot 7
them A alpo appxvel Jj (/wf hlan Hbom
Cstale dffice, U.T.Chd. io S cond For
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APPELLATE AUTHORITY
UNDER RIGHT TO INFORMATION ACT, 2005
Customs, Excise & Service Tax Appellate Tribunal
West Block-2, R.K. Puram, New Delhi-66.

Appeal No0.10-41(A)/CESTAT/FAA-SKM /2015
CPIO ID NO. 10-55/CESTAT/CPIO-RP/2015

Shri R.K.Jain ..Appellant
Vs.
Shri Rajender Prasad, Accounts Officer/CPIO ...Respondent

Date of Hearing/Decision: 10.08.2015

ORDER Wo* 7] 20) 1

The grievance of the appellant in this appeal is that the information
furnished by the CPIO pursuant to the RTI application dated 02.06.2015
are not complete and sufficient. Thus, the appellant prayed for inspection
of the records/data available in the concerned section and after
inspection, copies of the required documents/records to be furnished to
him by the CPIO.

2. In view of above, I am of the opinion that the appellant should be
allowed opportunity for verification of the documecnts. Upon verification,
the documents required thereafter shall be furnished by the CPIO on
receipt of the communication regarding the specific documents required
for the purpose from the appellant. The exercise of inspection of
documents/records and furnishing of desnred mf::;rmatu::fnJr Fsbbould be

Ye-codl
adhered to within a period of 3 weeks from the date of this order.

Qﬁew"f

. K (S.K. MOHANTY)
er{' f APPELLATE AUTHORITY

Copy to:- '
Shri.R.K.Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New
Delhi-110003, w.r.t. letter No. RTI/P-537/ (9130/15) /Appeal/
15865 dated 17.07.2015.

Shri Rajender Prasad, CPIO/Assistant Registrar, CESTAT, New Delhi.

Ofﬁce Copy



